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IN THE CENIRAL ADMINISTRATIVE TRIBUNAL,
Registration T.A.No. 1403 of 1987
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Union of Indiﬂ & Others ses Rgspnnd_antg
-

Hon'ble Mr .Justice U.C.orivastava, Velo : | ot |
Hon'ble Mir . A.8. Gorthiy Member Lﬂ_l !

The applicznt filed an application on 25.7 .84 stating that

This is a trensferred application under Section 29
uF_tha.ﬂdmirdstratiua Tritunalﬁ Act,1985, The applicant
filed a Writ Petition before the High Court praying that
a writ of mandams be jssued directing the eoppositeiparty :
no.2 i.e. Mandal Athiyanta,Northern Railway,Agraito daciéﬁ'da
the sepresentation of the applicant: or to issue order

regarding payment of pension. The applicant served as

a Gangman in Northern Raileay,Shikohabad, District Maimpuri.

pfter completing the age of 55 years on 19 .4.,1983 the
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applicant filed an application before Opposite Farty No 42

through Opposite Party No .1 stating that his ratiremenﬁ
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is due on 31.3.B4 and ne wanted retirement from service
after completing age nf 55 yeara end prayed that his
pension may be granted to him immediately after his
retirement « The applicant got retirement on 31.3.84

but no order was passed regarding grant of pension to him .

he has been retiired from service on 31 +3.84 but no order
regarding payment of persion has been made ard he has not
been paid his pemsion since the date of his ret irement . But

even then no action was taken and this let the applicant

to file a Writ Petition.
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2. The respondents have opposed the application and 1t

has been stated by them that the applicant made an applicatieon
for volumtary premature retirment in terms of RulLe 2046 of the

Radluay Estgblishment Menual . He was houever not entitled
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to get any pension as he was appuintad priar.
and he did not opt for pension. Only theose EmHQQﬁEE*

for pension are entitled to get pemsion. after reiiﬁ%%%é;?:
As the applicant was retired on attaining the age Uf*ﬁﬁfﬁkt-
he was only entitled to get State Railaay Provident Fund
applicant sutmitted the settlement papers and signed the
Railway Prmvident Fund papers inplace of pension papers, andyﬁ
he withdrawn the Rszilway Frovident Fund on B.10. 84 which was \
payable te him under the Rules,

3. The applicant who is an illeterate person has stated
that he has signed papers:cuhich he was asked to sign and he
is not aware that he has not signed the papers for payment
of pension and he was paid a sum of Rs .17,183/-, and it is
not correct to say that he was not entitled to get the pemnsio
This fact was never disclosed to the applicant at the time

of payment of provident fund., On behalf of the =pplicant !
it has been stated that the he aluays preferred to refund |

may |
the amount 4in case hgf/get theipension in place of provident
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fund. The facts as steoted above indicates that the case is |

so simple but the Railway Administration is sitting tight on A

the matter. * The applicant applied for premature retiremanﬁ
but with a condition that his applicstion for pemsion is to |
be accepted. It wa® not openfor the respondents to accept |
one part of the prayer ard to reject the other part of the
prayer, Uhen the applicantrretired and made the said
application the option was still open for the pensionary
benefit and the Railway Authorities from time to time have
issued notification in this behalf . As the applicantiggpliad
for pensionary benefit it was obligatory for the respondents

to corsider his case for pemnsionary benefit, Accordingly

the respcndents are directed to take the appliﬁatinnﬂf the

voluntary retirement of the applicant as an option for
exercising the pension and give the final decision with

e period of three months., IA case the applidant's prayer



,"i‘-'ha app,licaﬂt may be r‘aquiﬁed lﬁ

~ fund ﬁﬂi‘ﬁﬂ‘:ﬁg..} Tha application s‘band‘é'-.;.

"i.ﬁ t.ha abnua tarma .Tharg uJ-ll brgg no ‘o3

25th February,1992,Al1ld,
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